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CE'TR 	 1TSTBAT5 TRI BUNA L - 	
WHTI BENCH, 

ORE EE- S FlEET 

Or/ tcPatnCont.petn 1' Rev.Appl.  

In CA. 	149 of 2004. 

j\J: 	of the 	Mrjl.Hissajn 

Name of the 

Advocate for the App licent B.islam, N.M.Sarkar, M.U.Mandal. 

Counsel for the Railway/ C.G.S.C. 	C.G.S.C. 

OFFICF NOTE 	 DATEL 	ORE ER OF THE TRT BAL 

Presntx Wn'h1 MC iA 

Tir 	zqpLcatiofl 	j• 

Judicial Mber r 
is .i1cd/C 	V 

p 

dp 
Hon'ble Mr.1.V.Pxehladan. Ackninistra-. 
tive Member. 

1 4 	Dted The applicant was working as 

'DDA(C) E1(C at Suapata Branch. Accori. 
• 	.. 	

. 

• 	 y. ding to him he has appointed in van- 
- 0U8 course of time. The applicant  has 

been terminated from serViCe in viola-. 
,tion of Rules 6 09 and 13(2) of the 

' •7 P & T EIs (Conduct & Service) Rules 
The 1964. 	appLjcant has also handed 

1 

 over charge of the area. He has sub-. 
7P/ mitted a representation on 10.4.2004 

(Annexure 8) requesting the competent - 

authority for appointing him in any 
alternative poet that may fall vacant 

'under the respondents. But the Respon-. 
dents have not given any positive res 
ponse to engage him in any alternative 
post as per the conduct and service 

Rules 1964. Being aggrieved the appli- 
• cant has filed this OA 

Heard Mr.N.M.3ar)car learned 
• 	

- counsel for the appLicant and Mr.A..Dth 
Roy, Sr.CG.S.C& for the Reepondents. 

contd/.. 
/ 
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O.A.149 of 2004 

21..7904. When the matter came up for hearing th& 
learned counselfotheppUcant práys, r' 

* 	 for direction tokdispose of the rere 
tation dated 22,49 2004 by a appropriate 
order. The learned counsel for the 

Respondents has no objection. Therefore 
we direct the Respondents to dispose of 
the representation dated 22,4.04 (Anne-  1 

xure 9) within two months from the date 
• of receipt of this order. 

• . 	 Accordingly, the 	.1. is /d.tspoa 
of at the admission stage 	teejf, 

;7
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INTHE CENTRAL ADiINISTRATrJE TRIBUNAL : CAUHATI BENCH : 

GUTAHATI. 

O.A.  NO*_14._  _22004. 

Md. Monowar HUSSaIn 

-Vs- 

Union of India & Os. 

s'r 	
PLICATI ON 

2.12.1998 The applicant was appointed as EDDA (c) EDMC 

at Suapata Branch, vide memo N0.A-2/upata 

dated Suapata, issued by the Sub.1ziDivjsiorial 

InsDactor of post Off ices, Dhubri Sub-Division 

Dhubx- i. 

Annexure- 1. 

2.7.1999 	The applicant Was appointed in theacant past 

(put off) past of the Respon: ent No. 6 w.e.f. 

2.7.99 to 30.9.99. 

Annexure- 2. 

4.10.1999 	Finally the applicant was Provisionally appointed 

in the some post by taking interview and selection  

as per the (COdCt & service) Rules 1994. 

Annexure- 3. 

01.01.2000 The Sub-Divisional Inspector of Post Officer, 

Dhubri, Sub.Djvjs.j 	Dhurj was made advertisement 

to till up the post of EDDA (E) EDric at Suapata 

Contd.. 



VI 

	

4 

2. 

Branch S.O. Bilasipara against the 

Put-off duty of the Respondent No. 6, 

the applicant rendered his application 

and appealed bafore the selection 

• 	floard and accordingly he was selected 

and appointed agiiist the Put-Off post of 

the Respondent No. 6 

AnneXure- 4. 

	

24.1.200 	 The aP)licant was Provisionally appointed 

by Responcent authoritieso the Post 

of EDDMC (C) EDMC Suapata B.0. under 

no Bilasipara S.0. against the Put-off 

post against Resondent No. 6, it was 

noted that if finally decided not to 

take Respon ent No. 6 hack in to service 

till reguiar appointmt is made. 

Anne xur e-5&5-A. 

	

31.3.04 	 The applicant was terminated from service ir 

violation of Rules 6,9 and 13(2) of the 

P & T. ED'sc rvice) Rules 

1964 and deprived the appl±cat, viola-

tioned Articles -14,16,19 and 21 of the 

Constitition of India. 

Annexure.- 6 

Coritd... 



/ 

H 

-3. 

8.9.04 	 That on 8.4.04 - the applicant was forced 

to handed over the charge of EDDA & EDMC to 

the Respondent 1qo.6, he was in duty on the 

same day at Bilasipara Post Office. 

Anriexure- 7. - 

10.4.04 	: The applicant submitted an application 

to the Suapata of Post officer Goalpara 

Division,Dhubri, through the Sub-Divisional 

Inspector of post Offices Dhubri prayed 

for altcrnative any post under P.espondent, 

autho:ity. 

Annexure- 8 

22.4.04 	 The aplicant has submittLed an appeal 

before the Superintendent (Postal)Goalpara 

DivisionDhubfl against th t-rmination 

order from the post of EDDA (C) EDMC 

Suapata B.C. ,Bilsipara S.O. dated 

31. 3 .04 

Annexure- 9 

Hence this Original application 

before the Hon 1 ble Tribunal. 

11 

Contd. 
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PR A Y ER 

Pending disposal of the application the applicant 

pressed to your Lordships that the applicant has 

been servicing in the post of EDDA (C) ED1C against the 

vacant Dost (Put-Off) of the espondent- 6 since 

2.12.93 to 30.3.04, near around 5(five) years in 

the Suapata Branch Office under Bilasipara S.O. 

post office. The Responent authorities unfortunately 

Terminated to him on 31.3.04 from his post the 

Respondent authoriLies violaLed the natural justice, 

administrative fair ilay, violative the PST EDA's 

(conduct & service) Rule 1964 also. There of pleased 

your Lordships would be pleased to stay the operation 

of the ZNZP pmugned order dated 31.3.04 vide Memo 

No.A-2/Suapata also. direction to the Respondent 

authorities not to give effect of the impugned order 

and allow and given alternative job under Respondent 

authorities and your Lordship pleasdd to direct the 

Relief(s) 	respondents that there shall be no bar to appoint 

sught for: 	the aoplicant under the respondents for the ends of 

justice. 

0•• 
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THE CENTRAL ?4DMLNISTRATIVE TRIBtJ}ZPL , GUWAHATI BRANCH, 

GUWAHATI 

OI.A.No. - 	 /2004 

BE TT,QE  EN 

Md. MonowarHussain 

A) 

Village- & P.O. Suapata.Pt-IV 

P.S. Bilaripara, 

District- Dhubri (Assam.). 

... 1ppliCant 

-Ve rus- 

The Union of India, 

rresented by the Secretary 

to the Govt. of India , 

Department of Communication, 

New Delhi. 

The Director of Postal Services, 

New Delhi, 

The Post Naster General, Assam, 

Megdoot Bhawan, Guwthati. 

Contd.. • 2 
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The Serintendent of Post Office, 

Goalpara, Djviion, Dubri, 

District- Dhubri, Assem, 

The Inspector of Post Office, 

Dhubri, Sub-Division, 

Dhubri, 

Md.Atazuddin (Ahmed) 

S/oLt./I4iYD'//' 

Viii age- Suapata-P art-I 

(Mesaner alga) 

P.O. Suapata, p.S.Bilaripara, 

Djstrjct-Dhubrj, Assam. 

Respondents — 

DETAILS OF APPLICANTS. 

1. 	PARTICULARS : OF THE OPDER AGAIT WiICHIS 

PPLICATONSIS MADE : 

The instant applicdtion is directed against the 

impugned order vide Memo No.A-2/&iapata dated 31.3.04 

jsued by the Inspector of Post offices Dhubri, Sub-Division 

Dhubri- whereby the petitioner/applicants services 

EDDA(C)EDC has been put Off/Terminated iilegally without 

giving any notice and also invoiolation of the Rules 6 

9 & 13(2) of p & T EDA's (Conducts & service) Rule 1964. 

Contd. ..3 
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The application also directed against the arbitrary, 

malafide, bias, discriminatory and hihanded exercise 

of postal of the Respondents autborities regarding 

Termination of the service s-ervice of the Complainant 

who has completed akousts 5(five) years a EDDA (C) 

EDMC at Suapata Branch Post office. 

JURI DICTION OF THE TRIB UN1. 

The applicant declared that the sject matter 

of the application is within the jurisdiction of 

this Hon'ble Tribunal. 

LITATION_ 

The applicant further declared that the application 

is filed within the limitation period prescribed under 

Section-21 of the 1dministrative Tribunal Act, 1985, 

4, 	FACTS OF THE CASE 

4.1) 	That the applicant is a citizen of India 

and a permanent resident of village and post office - 

Suapata,P.S. Bilasipara, and in the Uitrict of Dhubri 

(ssam) and as such his entitled to get all sorts of 

right, previlleges, benifits and protection granted 

by the ConstitutiOn of India and xn other laws of the 

land. 

Contd.. .4 
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4.2) That the applicant has passed L.C.Examination 

I 
in the year 1996. Thereafter the applicdnt could not 

prosecute further studies due to financial hardships dnd 

he himself enrolled his nme in the Loddi errloyement 

xchance office Dhubriand searching a suitable job to 

maintain his family. 

4,3) That on 2.12.1998, the applicant was app6inted 

as EDDA -Cum-EDMC at Buapata Branch post office as per 

the Order we should vide Memo No.A-2/6uapata Dated 

2.12.1998 isuedby the Sub-Divisional Inspector of 

Post Offices, Dhubrj Sub-Division, Dhubri. Accordingly, the 

applicant joined in his service and working for a period 

of about 5(five) years W.E.P.2.12.98 to 30.3.04. The 

applicant's service was extended from time to time vide 

2. 12.98 to 29.2.99, 2.7.99 to 30.9.99 and from 4.10.99 

to 31.12.99 and finally he was provisionally appointed in 

the same post by taking interview and selection as per the 

(Conducts & service ) Iules 1964. 

A type copy of the appoi btment order 

dated 2.12.98 i6 annexed herewith and 

marked as Ariexure No.1. 

A type copy of the appointment order 

dated 2,7.99 is annexed herewith and 

marked asAnnexure No2, 

Contd. . .5 
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A photocopy of the appointment order 

dated 4.10.99 is armexed herewith and 

marked as Annexure No.3. 

4.4) 	That on 1.1.2000 and advertisment was made, issued 

by the Sub-Divisional Inspector of Post Offices, Dhubri 

SubDiviion, Dhubri to filed up the post of EDDA -Cum-

EDMC at Suapata Branch Q Post Office, Bilasipara,against 

the Put off (Suspension) duty. Accoingly the applicant 

tendered his application for the same post and appeared 

for the selection Board and got selection for the same 

Subsequiently , the applicant Was mm duty selected and 

appointed to the said post against the put off post held 

by Respondent No.6 till the departmental proceeding 

against Respondent No.6 are finally disposed of and he has 

exhausted all channels of departmental and incase it 

is finally decided not to take respondent No.6 back into 

service till regular appointment IS made. Accordingly he 

was in service till 30.3.04. On 18.3.2002 the applicant 

submitted his security Bond of Rs,20/- P.year and since 

24.1.2000 at Rs. 15/- P.M. has been deposited as probident 

fund and gratuity till 30.3.04. 

A copy of the advertisement dated on 

01.01.2000 is annexed herewith and 

marked asAnnexure-No.4. 

A Copy of the provisional appointment 

dated 24.1.2000 is annexed herewith and 

marked as Annexure No.5_herewith as 

Annexure No.5-A. 

Contd, .6 
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4 - 5. 	That on 31.3.04, the applicant was 

put off/terminated from service in violation of 

Rules - 6, 9, and 13( 2) of the P & T • EDA's 

(Conducts & service) Rules - 1964 and also without 

giving any notice and without giving any opportunity 

of any hearing in a arbitrary malafide and discriminatory 

manner which ought not have been passed by which the 

applicant has been deprived from his livelihood which 

is head by Article 14, 16, 19 and 21 of the 

Lon tit utionof 1 ndia the said impugned order vide 

Memo No. A - 2/Sarupata dated 31.3.04 issued by the 

Inspector of posts Dhubri sub Divigion, Dhubri. 

A copy of the impugned order dated 31 .3.04 

is annexed herewith marked as Annexure No.6. 

4- 6. 	That on 8.4.04 the applicant was forced to 
hand over the charge as EDDA cum EDMC to the 

respondent No, 6 while the applicant was in duty 

on the same day at Bilasipara post offices . Accordi'ngly 

the applicant under treamandus pressure handed over charge 
to the Respondent No. 6. 

A copy of the certificate of Transfer of 

Charge dated 8 . 4 .04i annexed herewith 

and mked as Annexure No.7, 

4- 7. 	That on 10.4.04, the applicant submitted 

an application to the Superintendent of Post offices 

Goalp& a.. 
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Goalpara Division, Dhubri, through the Sub_Divisional 

Inspector of Post officer Dhubri praying for a aternative 

post fall vacants under the fespondent in view of the 

past experience as a EDDA curn EDMC for a period 

of about five years at Suapata Branch post office. But 

the Respondent has not given any positive response to 

'1 

	

	 engage/appoint in any alternative post as per the 

conducts and service Rules 1964. 

A copy of the Representation dated 

10.4.04 is annexed herewith as Annexure 

No. 8. 

4-8. 	That on22.4.04, the applicant has submitted and 

appeal to the Suparientendent (Postal) Goalpara Division 

Dhubri against the Termination order from the post of 

EDDA cum E1C at Suapata Branch post office under Bilasipara 

sub Divisional Office and also praying for seting aside and 

causing the impugned part off/Terminationorder dated 

31 .3.04 issued vide Memo No. A-2'Suapata, by the Inspector 

of post Dhubri, Sub-Division, Dhubri and also prayed for 

receving the impugned order and back him in his service 

with all benefits under the Rules but the respondent has 

not taken any decision on the subject matter till now. 

A COjTy of the appeal petition dated 

22.4.04 in annexed herewith and marked 

as Annexure No.9. 

contd.. 
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4-9. 	That the applicant begs to sta€e that his qualified 

for the post of EDDA. (C) EDMC and he was appointed in 

the same pbst on 2.12.98 and continued upto 30.3.04. In the 

year 2000 there •was an Interview and selection Board for 

the same post and the applicant got selection and 

was duly appointed and he continued service about 5(five) 

years and as such his Termination is in violation of Rules 

of Rules - 6, 9, & 13 (2) of the P & T E D T (Conduct & 

Service) 1964 - which is illegal, malafide, arbitrary, 

without jurisdiction and discriminatory, without application 

of mind which is bad in law and the same is liable to be 

set aside and quash and the cause of justice. 

	

4-10. 	That the applicant begs to state that he was in 

service for a period of about five years end he was Terminated 

from his post without giving any notice and without any eppor-

tunity of hearing and as such the said ex-facie impugned 

order i5 in violationof the principle and natural justice, 

andinistratjve fair play and good consequences and as such 

the same in liable to be set aside and quashed. 

	

4-11. 	That considering the facts and circumstances of the 

case, Iugned order dated 31.3.04 may kindly be stayed in the 

interest of justice. 

4-12. That this application has been made bonafide and to 

secure the ends of justice. 

contd.. 
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5. 	GROUND FOR RELIEF WITH LEGAL PROVISION 

51 1. For that Impugned put of f/Temination order vide 

Memo No. A-2/Suapata Dated 31.3.04 is in violation 

of the Rule -6/9/13(2) of the P & T EDAs 

(conducts & Service) Rule - 1964 and as such 

the same is illegal arbitrary malafide without 

jurisdiction as per the conducts and service Ru1e-

1964 and as such the same is not tenable in the eye 

of law and is liable to be set aside to be 

5-2. 	Tor that the applicant has already crossed the 

maximum age limite of geting any Govt. job and as 

such if he deprived £romthe post which he was 

holding, he will be ruined foreover for his no 

fault. The  applicant was in service for a period 

of around Piq,e years and he was discharging his 

duties with all sincerities and no fault was found 

on the part of applicant while he was in service. 

considering the age and length of service the 

applicant may kindly be re-instated in his service 

or many job under the 'espondent authorities by 

seting aside the Impugned order in the interest of 

justice. 

5-3. 	Tor that the impugned order was without giving any 

notice and without viving any oportunity of hearing 

contd... 
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to the applicant which has violated not only 

the Fundamental rights of the applicant confered 

under Article 14, 16 , 19 and 21 of the 

Constitution of India but also violated the, 

principle of Natural Justice, Administrative 

fair play and good consciences for which the 

Impugned order is highly illegal and bad in Law 

and same is liable to be set aside and quashod 

5-4. 	For that in any view of the matter the impugned 

order is liable to be set aside and 

The applicant craves the leave the Honble 

I 

	

	Tribunal to advance more grounds both factual as well as 

legal provision at the time of hearing of this matter. 

DETAILSQTHE REMEDIES E)iAUSTED 

The applicant declares that he has no other 

alternative and dffications remedy except by may be filing 

• 	this application. 

MATTER NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT. 

The applicant further declares that no other 

applicantion, writ petition or suit in resect of the 

contd.. 
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Hon'ble Tribunal for any such application, writ 

petition or suit is pending before any of them. 

8. 	RELIEF SOUGHT FOR. 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that Your Lordships 

would be pleased to admit this application, call for the 

records issue a Rule to Respondent to show cause as to 

why the Impugned  order vide Memo No. A-2/Suap&ta 

dated 31.3.04 shall not beset aside and causeds by 

issuing a writ of circiorari should not be issued 

by setting aside and causing the Impugned order 

and or cause or causes shown upon hearing the parties 

and or perusal of the records be pleased to grand the 

following relief :- 

8-1 	To issue a writ of circiorari by setting aside 

• and causing the Impugned order vide Memo No. 

A-2/ Suapata dated 31.3.04 issued by Inspector 

of posts bhul5ri Sub-ivis1on bhubri where by the 

applicant is Terminated/put off from his service. 

8..2. 	To direct the Respondent to re-instate the 

service of the applicant as a EDnA(C) EDMC and 

or the applicant may kindly be appointed in 

any post under the respondents authorities 

contd.. 
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Considering the age and length of service rendered 

by the applicant for a period of five years as per 

the provision of the ( Conducts and service) Rules 

1964. 

8-3. 	Any other relief or reliefs to which the applicant 

is entitled to. 

INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the 

applicant pressed that Your Lordships 

would be pleased to stay the opeEatiori of the 

Impugned order vide memo N0. A-2/Suapata 

dated 31.3.04 and also the respondent may 

be directed not to give effect to the 

Impu ned order and or the applicant may be 

given alternative job under the respondent 

in the interest of justice. 

Furthee your Lordships would be pleased to 

direct the respondents authorities that there 

shall be no bar to appoint the applicant 

in any vacant post under the respondent in the 

end of justice. 

That the application is filed through Advocate. 
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VERIP ICATION 

I,, Md Monowar Hussain aged near about 29 

years, sonof Noor Hussain, Resident of village Suapata, 

P.O. Suapata P.. - Bilasipara and in the District of 

Dhubri, Assam, do hereby solemnly affirm and declare 

and varify that the statement made in paragraphs 

• are true to my knowledge, 

those made in paragraphs  

are derived from the records and 

rest are my humble submission before this Mon'ble 

Tribunal. 

signed this verification on this day 

of 	-ç June/2004 at Guwahati. 

&y 	S 



Annexure - 1 

SUB DIVISIONAL INSPECTOR OF POST OFFICE 

DHUBRI SUB DIVISION 

DHUBRI - 788 801 

No A-2/ duapata Dated Dhubrj 2-12-98. 

In supeEsesion of this office memo of even no dated 

2841.98 the following arrangement is made against the 

EDDA cum EDMC/ Suapata R/o in a/c Bilasipara so vide 

Afazuddi n  on put of £ duty. 

Mohammad, Monowar Hussain  S/o Md Noor Hussain viffl& & 

& P.O. Post uapata B 0 Is hereby allowed to work on very 

temporary measure from 2.12.98 to 29.2.1999. 

he undersigned i5 reserve the write to terminate the 

arrangement at any time without assigning any reason. M.D. 

Monowar Hussain has been .. 	clear understanding 

that he will leave no future claim for appointment in any 

post inthe department. 	 € 

- 	 . . 

Sub Di±5±o8i  In5pector of Post 

office, Dhubri 5ub Divi si on . 

Dhubrj. 

qopy to :- 

Bforn./ 9uppata / Bilasipata for information and n/a. 

The SML Bilasipara for information and n/a. 

The Posthaster/ hubri H/O for information n/a. 

Sd/_ 

a 

C 

5ub Divisional Inspector of 

Post °ffice, £hubri  Sub Divjsjn. 

.• 



Annexure - 2 

N0 . A-21 Suapata 	Dated Dhubri - 2.7.99 

Sub Divisional Inspector of Post Office 

Dhubri 5ub Division 

DHUBRI - 788 801. 

4e following temporary arrangment is ordered 

and to hand immediately of fact in the vacant post of the 

EDDM cum Lone Suapata Eu in a/c Bilasipara. So 

i) M D Monowar Hussain 3/0 Noor Hussain of Suapata 

is hereby ordered to work asLDDA cum EDMA Suapata 

By Bilasipara vide M.D. Afazuddin(Put off duty) with effect 

from 02.7.99 (p/N)  to 30-09:99. 

Th e  U/s i5 reserve the right to terminate the 

- arrangement at any time without anything any reason. 

M.D. Menowar Hussain has been given clear under 

stonding that he will leave no future. Claim for appointment 

in any post in he deptt. for the work'on such temporaryly 

regular. 

is 	SARMA) , 

Sub- DivisionalL Inspector of 

Post Office, hubr-i Sub ivis1Qfl 
L)hubri - 788 801. 

P 
pt ! 

00 qo~ 
l ot  

Copy to :- 

The 	/3uapata / Bilasipara. 

£h e  Supdt. Bilasipara. 

The Postmaster Dhubr i H/O. 

Sd/- Illegible, 

Sub ivisional Inspector of 

0S. 
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t)a: 	• . 	 . 	 •'ate 1bxj t he 4,.99. 

Und r the Prein f the !* ( Cnthtct Se'ividei  Ru1e 

196, n''3 ir exerci:ing th pr cifrrd upon the unrsigmd' 

V 	 Letbr 	 the ftUowtng prøviton1 I 

ntrt is rclered in ther. ç,st the LDtA t iD*t UaPt tL 

in accoufft Dil S ipwraS.O for t.be test of, Se smidi hd tio hv 

imrM(23e tfct 0  

	

1 	ri Menew jr Hussin /Q Nur Hussain of viii and i'O 

j 	isllv 	 tCpuoata :  

	

O in cupt with the 	 ipara SLOe with effect rm 04.1009 

tqj 11,299 uider the te rra in 	iti 	of AC13 	B of the 

I2A (irhct & 5ervi'e ) Ru)e i964. 

u3$ior1 Xfl3pectnv Q J&5t 4.iC: 
:ubi Sbitvis Fn Dhubri a  

-Q 	tU 

Sri nowr Husin V13 1 	P0 Su llpati via 

	

2 	The, S/uapata  vii1stcara. 

3 8  Th P st iter Vhubrl for fiveqr ,  of jmtin & 

neeesrf 
cttn0 

for fl/A. 

P &s s ist Diretr of the 1trict iTn)ityment 
Exch nge,Dhuhri. for faøur of inf orma~i( With ref, 
tute EA 	Nt 1315/7 It 134.97.. Acopy.t t 

çjreed con1ittn in AN4EXURE .. 	 is  

VI 0 

,.. 

oJJ 

• 	

0 	

0 	 •0•0 
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r.-2/.i upta • rt 	oi.ci.;ruo 

To 	•0 

Tbe Asstt tirector 
Listrict Employment Exehanqe 

Dhubrj 
ee a 

Sub 	 pnsoroE caneidates in a very térnpor8ry naturo for the 
poet of £IDA cuni ED% Suepata  B.C. Biia$jpta ainst 
the put otf ( &uapension) Duty. 

'N 	 H 	 - 

The El:'L ,A cn EDtZ t1apata  1P0 hs been p1ace rut off 
(supen1on) 5Iuty nd 	rtment al proceedin9 initiatecL 

	

TUI ftna11zatin of th case ( dàsctpIinry 	cee1ng) 
n regil,r apintuient' is çosii.ble and to maint a in the reguIr postal 
service a cndidate. ( temporary nature) is neec!d. <ind1y arrange to 
zp'nsored .3 ( treo) cn8ites for wok in a very tmporE,ry nature 

cun' ac SulPata b.C. witt ,  the foi.lowing r1Va1ifict on, 

The cnc1ite shoul3 be the perrn3nant reti:'ent ofthc 
'.prta and Its vi11cc-s under the delivery juricict1or of the PO 

1thimcua1ificatiori.o1a3s viii p gros e -  

3., Ane should be 1 ye,r on 01.01.2000 and nct tmore 
tha 65 Years of age on01.01.2000. 0 

- 4 0  The cadt&te must hte other ws --,j ns of 1iv1ihoø 

The 1t date of rtceipt of the epp1iction I bezm 
fixet3 on 22.01.2000. 

r f  

Erjtbri ubd1vjsjn fln*rj 

Coy t0. 
1e fl /'uPat E3.0 for 3ipleyiriq tho nctice in 

the motie board. 	 - 

-Vt-- 	
0 •, 	 0 

0 	

Dhulxrj zb DVi
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i-2/5uzipita 	 Dtd Dhubri 24 901.2000 

ANXUR B 
( In Duplicate ) 	 I. 

%:hers Sri IXXUKXJE*UJ1X A'AZUtDIt EDDA cUM ED?C 
•SuaPate 3.0. In account ilippra.O. hs bcen put off dut, ' 
pen'ing finIlisation of disciplinarj proceedings an'tbe need h.s 
arisen to eng,ge a person to 1ok after the work of EDm cum'Et?C 
th undersiged( Subdivisional 'Inspector of post offices D1thri) 

haS elecicled to mhe a provisional appoirtmeflt-tO the said pqt, 

2 0  The proosional appointment is tenable ti1 the 
dicip1inary proCedings againSt Sri Afazuddin are finally dispcd o 
of nd he hs exhausted all channels of c3epartmetl and in case It j 
Is finll 1  decied not to take Sj A€azuddin back into service till 
rpcUlr -pointrnAflt is made. 

3. Sri Mc40WAR 11USAIN of Supta Bilsip.ra is tk*xr 
offered the provisional ppoIntrnent to the post of flrA cum EIC 
Supata .0. Sri MONOWAR HUSSAIN should clearly inderstand that if 
e'r it is decicled to take Sri Afazuddjn back into servie, the 
p:cv.isional appointment will be terminate without notice, 

4, The Subdiviioflal Inspector of post ofZf ices reserv€ 
the right to terminste the provisional appointment any time before 
the period mentioned above wIthout notice and without ssigninq nmty 

rESOfl, 

5 	Sri MOWCAR HUSSAIN EDI)A cum EDMC Suapata B .0. . 
shall be governed by the EDA ( Conduct 'aid Service ) Rifles 164 and 
all other rules and orders applicable to ETTh's,' 

6. In case the shove condition are acceptable to 5 ri 
ONOtiR iiUAIN he should sign the duplicate copy of the memo and 

return the' same to the undersigned invediately, 

Stbdivjsjonal Iz(spector of P0' S 

Dhubri Sub'Dn Dhubrt, 

Md l4onow r buss 51n 
S/0 Nur gussain 
-'O:.-. Suapata 
'lid Bil asiPara 	- 

to 

LI 
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ANNEXIJRE - 5A 

Co r r -7 

DEPARTMENT OF POSTS, INDIA 

Office of the Postmaner ( HSDT) 

Dhubri I-I Q - 783301 

To 

Shri Moriowar Hussain 

EDDA.41C Suapata B.Q. 

Via Bilasipara. 

No. A2/s. Bond dated 18.3.02 

Sub: Issue of S/ond. 

The enclosed request form may be got filled in 

aria returnt0 this office duly signed . You need not 

send any premium for this. 

ihis is urgent. 

nclo : One 

Sd/- Illegible, 
18/3 

Postmaster ( HSDT) 

Dhubri H Q 

9 J(  

S 



C- 

1)EPAR'I'I\i EN1' 01' POS1'S :: INI)LA 

OFFICE OF TILE INSPECTOR OF POSTS:: 1)JIUBRJ SUB-DIVISION 

DIIUBRI— 783301 

Memo No.A-2/Suapata 
	

Dated 31-03-04 

Whereas Sri Afazuddin (Ahmed), EDDA (C) EDMC (Now GDSMD 

(C) MC), Suapata EDBO in account with Bilasipara S.O. under Dhubri H.O. 

has been placed under "put off' duty on 0 1-08-1998 vide memo of even no. 

dated 01-08-1998. 

Now, therefore, the utidersigned under tbe  power conferred upon me in 

GDS (conduct and eIflI)lOyflleflt) rules, 2001 revoke the said order of "put off' 

duty with immediate effect. 

Sd!- 

(A.J.Sarkar) 

inspector of posts 

Dhubri Sub-division 

Dhubri-783301 

Copy to 

Sri Afazuddin (Ahrned), EDDA (C) MC, Suapata EDBO on "put off" 

duty for information. He will join to his post immediately. 

Sri Monowar hussain S/a. Nur Hussth, 'Vill+P.O. suapata EDBO with, 

information that his provisional acppointment  as EDDA (C) MC, Suapata 

EDBO made by this office rn'érnoof even no. dated 24-01-2000 is 

hereby terminated with immediate effect: 

BPM, Suapata EDBO fOr information.e will relieve Sri Monowar 

Hussain on the date of receipt without awaiting the arrival of Sri 

Afazuddin (Ahmed) to his duty. 

.4. SPM, Bilasipara S.O..for information. 

Postmaster Dhubri H.O. for information and necessary action. 

Supdt. Of post offices, Goalpai'a division, Dhubri for information. 

Personal file of Sri'Afazuddin (Ahmed) 

Office Copy. 

9 	 . 	. 
- 	 1hOr1 Sub.1)IvIltfl 
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ACG-61 	'Jmnt to GonrI Fin3niaI Huhis, 1963 

Form VFR 33 

(See Rule 77B) 

Certificate of transfer of Charge 

- 	 Certified that I /We have in the forenoon /afperrvogn  this day respectively made over 
and received charge of the Office 	 S 	 in pursuance 
of Order No 

datedV 
	 -- 

Relieved Qff4er ,4'/?WOWf1RIu/J5S4/N. Relieving Officr 1 FRZU DDJ N /7H t1Ei 
Signature 	J\c.- 	Signature / ( 

(Name in Blok Letters) 	 (Name in Block Letters) 

Designation 	 - Designation 1DS 'LD ( P4 C 
Station  	Station 

Date 

(or use in Audit Office I RAO only) 

Noted in AIR at page 	

SO / AAO/AO I PAO 

Noted in AIR at page 	

!PAO 

'Foiwarded 	 119-t 

Note: Separate Certificate (as per Form appended ) also to be used where transferlassumption 

of charge involves responsibilities for cash, stores etc. 

t 

1 

\ 	p 
4 	 V 

V 	 - 

- I 
V 	

- 	 V 

a 	 • 	I, / 
• 	 •V_* 	 VVV_• 	 -. 



- 	 Annexure No. 8 

rrranslated copy Fm Assamese. 

Th 

ie Superintendent of Post office Goalpara, 

Divjion, hubri thst. Dhurbi. 

Through Sub- Divisional Inspector of Post 

offices hubri. 

sated - Suapata on 10.4.04. 

Sir, 

Witb due most respectfully pray before. your honour 

that' have been working as aEDM(C) EDDA on the put 

off post of Afazuddin at Suapata  Branch office since 
contthnuously 

1998 and .after/ working 5 or 6 years the 	authority 

erminated me from this work. 	 - 

So , my humble pray before your Honour that 

after my Termination by the authority my 

family wilibe face a hedship condition. There 

of please appoint. to me in any a1ternatie 

post for my future. This is my humble 

pray to your honour. 

Yours faithfully, 

Name :- Md. Monowar Hussairl, 

SonofNur Hussain, 

*illage & P.O. Suapata, 
P.6: Bjlasipara, Dist. Dhu1ri, (Assam) 

0.. 
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The lion' ble Superiii tenden t (Postal) 
(oa Ipa ra 1) ivis ion, l)h U I) ri. 

Dated - Dhubri the 22-4-2004 
-I 

Sub: 	fl lagainst termination and thrown ay from te lot of EDDA ..0 -EDMCSQ B.O.under Bilasipara S.O. ata  

Honourable Sir, 

Most respectfully and humbly I beg to appeal before yougodselftJe following few lines for 
favour of your kind information and setting aside the orders issued againsf me vide SDJ (P), Dhubrj Memo No. S - 2/ Suapata dated 31-3-2004. 

l'hat sir. I Monowai Nussajn" worked as EDA - C - EDMC on adhoc basis at Suapata B.O. 
for the following period and I had raised noobjection during that period fo r termination from job. 

(a) From 2/12/98 to 29/2/99 - i Months. 
(h) From 21/7/99 to 30/9/99 

- , Months. 

But sir, a1er the said temporary period my service was regularised by issuing formal appointment 
under Memo No. A-2/Suapata dated 4/10/99 and as per said ajpointment Ijoined as EDDA 

- 

C-MC at Suapata B.O. on 4/10/99 and 1 was wrkihg mnThe said post upto the first week of 
April, 2004 with full devotion and upto the mark ofsatisfation of all concerned without an 
interruption and break. 	 y  

That sir. I was amazed at and overwhelmed with on 8-4-2004 when I received one order from 
the Inspector of Post. Dhubri hearing No. A 

- 2/Suapata date 3 13-2004 (Copy enclosed) wherein 
it was ordered to terminate my service with immediate effect and 1 was at a loss to decide what 
to be done on receipt the said order. At that moment I was called for at Bilasipara S.O. and I attended there, at the evening hour on 8/4/2004. Then all the staff of Bilasipara S:0. ftrced me 
to make the charge to one Shri Afaz Uddin a per Memo and in 

such a situation I compelled to 
hand over the charge to the said Afaz Uddin at Bilasipara in presence ofother staffofBilasipti•a on 8/2/2004 (A / N). 

That sir, the termination orders as issued by the. Inspectorof Post. Dhubri is contrary to th 
rules and denial of natural Justice. It is very obviousin general sense that the service of a Govt. 
servant who rendered more than 3 (three) years continuous service are not terminate. An elaborated 
formalities are to be observed for termination of a whose service $eriod is not more than 3 
(three) years. But sir. I rendered service more than 4.1/2 (Four years and six months) in the said 

post and the Inspectors, Dhubri terminated me from service without issuing any notice and 
giving no chahcc. The Inspector of Post, Dhubi disregarded all rules and regulations just to 

VA ~ 

fulfill his vested interest by tit and starts leaviig me in the lurL'h. 

Contd.........2 

/ 
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(2) 

That Sir, Immediately after relief in compelled ituation at Bilasipara S.O. I approached to the 
1nspetor.Dhubri and submitted one applictioi for providing me alternative job, but nothing 

fruitful has yet been done till to -day thougb reasonable period has aleady been passed away. 

That sir. I am a poor man and I have o other ways and means to run.my  family except the job 

I was engaged in and all my family memeth will die on staation due to throw away me from 	
• 

the job illegally at the present day of crisis of getting a srviëe. 	
0 

It is therefore, requested your high honour would kindly review the csconsidering the pros 

and cons of my case and set aside the ordered passed illegally by the Inspector of Post, Dhubri and 

convey necessary ordr to take back me into service within 'ery short spell of time for my suryival 

with my family. 1 shall remain ever grateftl to your honour for your act of kindness. 

Yours faithfUlly, 	 • 

•0 

	

• 	 (MONOWARHUSSA) 
• 	 • 

 

S/o. Nur Hussain 
• 	

0 	 • 	
• .. Viii. & P.O. Suapata 

	

• • • 	 Dist. Dhubri (Assam) 	
0 

PIN - 783348 

• 	.4 	
•• 	
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